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0. A.No. 1693/95

Neu Delhi this the 27th day of September, 1995,

Hon'ble Shri B.K, Singh, l*lember(A)

Smt, Anita Anand,
w/o Sh, Tej Anand,
R/o 1-65(8-9),
Louer Anand Paruiat,
Neu D8lhi-5. Applicant

(through Sh. A,K, Trivedi, advocate)

ve rsus

■V 1, Union of India,
through its Secretary,
n in is try of Defence,
South Block,
Neu De 1 h io

2, Station Cemmandar,
Station Headquarters,
Delhi Cantt-10,

3, Barrack Stares Officer,
GE, Red Fort, Delhi, Respon dan ts

ORDER (ORAL)
delivered by Hon'ble Sh» B.K, Singh, niscnbsr(A)

Heard the learned counsel for the appl icant

and perused the averments made in the O.A,

The allotment ef the quarter has not been
*

cance^lad by the respondents. They have simply stated

in Annexure-A that the quarter uas ai 'dotted to the

applicant purely on temporary basis and that he had

occupied the quarter unauthorise 1 y. The application

is pre-mature because the respondents have stated

thbt if the quarter is vacated by the stipulated
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date, they ueuld charge damage rent at the rate of
R3.40/- per eqr. metre per month. The reapendente

haue to foTleu the provieiens of Seotione 4 S 5

of the P.P.E. Act, 1971 % which the applicant
has to be served uith a proper show causs notice

and he will have to be given full opportunity to
state his case before passing any eviction order

by the Estate Officer. £ven for charging damage

rent, the provisions of, iiection-7 of the P.P.E,

Act, 1971 have to be compl ied uith. Since the
proceedings under the P.P.E. Act, 1971 have not
started, no grievance has arisen since no eviction

order has been passed nor damage rent has been

assessed for unauthorised occupation of the

quartsr, ' ̂ -w r i xj

The respondents are directed to follow

the provisions of Section«*7 of the P.P.E, Act,1971

for charging damage rent ancT

precaedings SactionaVTs of tha
P,P, E, Act, 1971^ Neediest) to say that the applicc
will be given full opportunity to state his case

before any such order charging damage rent or

eviction order is passed against him®

Uith these directions, the O.A, is dismissed

as pre-mature,
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